


19.06.2020
JALIL APPLICATI

FIR No. : 423/2015
PS : Prasad Nagar
State Vs. Rohan
U/s = 302/201/34 12 C

19.06.2020
Through video conferencing

Present: Sh. Alok Saxena, Ld. Additional PP for the State
Sh. Chirag Madaan, Ld. Counsel for
applicant/accused.

[t is submitted by Ld. Counsel for applicant/accused that
he is restricting his prayer for grant of interim bail on the ground that the
case of accused falls within guidelines as laid down by high power
accused is in custody since last five
y been examined and
in the facts and

committee. It is further argued that
years and all the witnesses excepl 10 have alread
(herefore accused may be granted interim bail
circumstances of instant case.

Heard. Considered.
The report of 10 as well as Jail superintendent perused.

received from jail, the conduct of
He has been awarded punishment on
bited article 1.e. Indian currency
d misbehaving with jail staff.

As per the report
accused at jail is unsatisfactory.
two occasions; once for keeping prohi
and thereafter for keeping surgical blade an

Therefore, in these circumstances, it is clear that case of
| within the criteria as laid down by high power
committee vide minutes dated 18.05.2020. Mere long custody or trial
being at fag end cannot not be good grounds for releasing accused on

interim bail in view of gravity of the offence.

accused does not fa

In these circumstances, interim bail of accused Rohan i8

dismissed. | .
Copy of the order be given dasti 10 Ld.. Cgunsel fqr
accused/applicant. Another copy of order be sent to concerned  jail

e




superintendent for information.
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